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State of Andhra Pradesh

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE AT CHENNAI

ORIGINAL APPLICATION NO. 119 OF 2020

: i en
(Under Section 14 and 15 read with Section. 18(1) of the National Gre

Tribunal Act, 2010)

IN THE MATTER OF:

Saguturu Dayaker Reddy,
S/o.Venkata Subba Reddy,

Aged about 47 years,

Resident of Mallam Village & Post,

Chittamuru Mandal,

SPSR Nellore Dt,

Andra Pradesh — 524 403

Having Agricultural land at:-

Survey Nos.59-1P, SP-2, 60-2P, 105-2P, 104-3P, 62-2P,

Ranganadhapuram Village. ...Applicant

VERSUS

1.STATE OF ANDRA PRADESH,

Through its Chief Secretary,
1st Block, 1st Floor, Interim Government Complex,

A.P Secretariat Office,
Velagapudi, Andra Pradesh — 522 503.

2.ANDHRA PRADESH STATE POLLUTION CONTROL BOARD

Through its Member Secretary,
D.No.33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalamalavari Street,

Kasturibaipet, Vijayawada — 520 010

3. DEPARTMENT OF FISHERIES
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6. Sri. Volipi Seenivasulu,

Resident of Venkanapalem,

Kota Mandal Nellore District - 524 411

Having Prawn/Shrimp Aqua farm at :-

Survey No. 13-14A, 5, 19, 27-9, 27-7, 29.2, 27-8, 27-6,

27-5, 27-4, 27-3, 29-1, 29-2, 29-3, 15-1, 3, 18-28B1
Padarthyvari Kandriga Village, Muttimbaku Post, Vakadu SO,
Chittamuru Mandal Nellore Dt - 524 4135.

7. Sri. KamiReddy Balasueel Reddy

C/o.Parvathareddy Venkata Ramanareddy

Resident of Mallam Village and Post,

Chittamuru Mandal Nellore District.

Pin- 524 403.

Having Prawn /Shrimp Aqua farm at:-

Survey No. 15-6,

Padarthyvari Kandriga Village, Muttimbaku Post, Vakadu SO,
Chittamuru Mandal Nellore District - 524 415,

8. Sri.Teegala Suresh Babu,
Resident of Pittivaanapali Village,
Muttimbaku Post,

Vakadu SO

PIN - 524 415

Having Prawn/Shirmp Aqua farm at:-
Survey No. 1, 3-2B,

Padarthyvari Kandriga Village,
Muttimbaku Post, Vakadu SO,
Chittamuru Mandal Nellore Dt.
Pin - 524 415

9. Sri.Pitti Parandhamaiah

Resident of : Pittivaanapali Village,
Muttimbaku Post, Vakadu SO,
Chittamuru Mandal Nellore Dt.

Pin - 524 415

Having Prawn/Shirmp Aqua farm at:-
St 'y No. 17'2,
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11. 8ri. Manbolu Sathiah,
Resident of Pittivaanapali Village,
Muttimbaku Poat,

Vakadu 8O,
Chittamuru Mandal Nellore Diatriet,

Pin = 824 418

Having Prawn/8hrimp Aqua farm ati-
Survey No i 14-3, 281

pPittivaanapali Village,

Muttimbaku Post,

Vakadu SO,

Chittamuru Mandal Nellore Dt

Pin = S24 415,

12. Sri. Teegala Suresh Babu,

Resident of Pittivaanapali Village,
Muttimbaku Post,

Vakadu SO,

Chittamuru Mandal Nellore District,
Pin - 524 415

Having Prawn/Shrimp Aqua farm at:-

Survey No : 9A, A3, B,C
Pittivaanapali Village,

Muttimbaku Post,

Vakadu SO,

Chittamuru Mandal Nellore Dt.

Pin - 524 415,

13. Sri. Manbubolu Venakaiah,
Resident of Pittivaanapali Village,

Muttimbaku Post,

Vakadu SO,

Chittamuru Mandal Nellore District.
Pin - 524 415

Having Prawn/Shrimp Aqua farm at:-
~Survey No : 27-5, 32-5, 33-2, 33-4, 31-2, 31-1, 55-5, 12, 17, 31-7, 39-1

muru Mandal Nellore Dt.
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19.Smt. Chellakuru Madhusudhanama
Resident of Ooncuntl-

Mambattu Post Nellore District

Pin code - 524 121

Having Prawn/Shrimp Aqua farm at:-
Survey No : 17-2A, 21-4, 12-3, 4,5
Padarthyvarei Kandriga Village,
Muttimbaku Post,

Vakadu SO,

Chittamuru Mandal Nellore Dt.

Pin - 524 415.

20. Sri. Paravathareddy Venkataramana Reddy
Resident of Mallam Post and Village
Chittamuru Mandal,
Nellore District
Pin - 524 403
Having Prawn/Shrimp Aqua farm at:-
Survey No : 17-2B, 18-2PA, 20-1, 21-5, 27-P2, 23-1, 16-2A, 11-1A, 13-3
Padarthyvarei Kandriga Village,
Muttimbaku Post,
Vakadu SO,
Chittamuru Mandal Nellore Dt.
Pin - 524 415.

21. Sri. Paravathareddy Venkatakrishna Reddy,
Resident of Mallam Post and Village

16-2B, 11-2, 13-2
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Having Prawn/Shrimp Aqua farm at:-
Survey No: 7-2A,

Padarthyvari Kandriga Village,
Muttimbaku Post,

Vakadu SO,
Chttamuru Mandal Nellore Dt

Pin - 524 415

32. Sri. Theruvai Chandriah,
Resident of Pittivaanapali Village,
Muttimbaku Post,

Vakadu SO,

Chittamuru Mandal Nellore District,
Pin - 524 415

Having Prawn/Shrimp Aqua farm at:-
Survey No : 39-4A, 60-3, 41
Pittivaanapali Village,

Muttimbaku Post,

Vakadu SO,

Chittamuru Mandal Nellore Dt.

Pin - 524 415

33. Smt. Pamanji Chengamma
Resident of Pittivaanapali Village,
Muttimbaku Post,
Vakadu SO,
Chittamuru Mandal Nellore District.
Pin - 524 415
Having Prawn/Shrimp Aqua farm at:-
Survey No : 36-1A

Pittivaanapali Village,
Muttimbaku Post,
Vakadu SO,
Chittamuru Mandal Nellore Dt.
Pin - 524 415
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Having Prawn/Shrimp Aqua farm at:-
Survey No : 36-1C
Pittivaanapali Village,
Muttimbaku Post,
Vakadu SO,
Chittamuru Mandal Nellore Dt.
Pin - 524 415

36. Smt. Nunjala Padma,
Resident of Pittivaanapali Village,
Muttimbaku Post,
Vakadu SO,
Chittamuru Mandal Nellore District.
Pin — 524 415
Having Prawn/Shrimp Aqua farm at:-
Survey No : 36-1E1
Pittivaanapali Village,
Muttimbaku Post,
Vakadu SO,
Chittamuru Mandal Nellore Dt.
Pin - 524 415

37. Smt. Thevuvai Bagyalakshmi,
Resident of Pittivaanapali Village,
Muttimbaku Post,
Vakadu SO,
Chittamuru Mandal Nellore District.
Pin - 524 415
Having Prawn/Shrimp Aqua farm at:-
Survey No : 36-2

Pittivaanapali Village,
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| Muttimbaku Post,

| Vakadu SO,

i Chittamuru Mandal Nellore Dt.
Pin — 524 415
38. Smt. Theruvai Bujjama,

‘ =sident of Pittivaanapali Village,
Muttimbaku Post,
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| at
M/s.A.Prabhakaran & D.Kanagasundaram, Advocates having office

No0.48/99, 2nd Floor, Armenian Street, Chennai — 600 001.

‘ in
2.  The Respondent denies all the allegations and averments set out

the Original Application and puts the applicant to strict proof thereof.

3. It is submitted that, this Respondent having land measuring an

extend of 5.76 Hectors in Survey No.l, 3-P, 9-A, 9-A3, 9-B, 9-C situated at

Pittuvanipalli Village, Chittamuru Mandal, SPSR Nellore District and he

|

|

|

: : ini ission |

converted the said lands into Aqua Culture Farms by obtaining permi 5

from Coastal Aqua Cultural Authority, Chennai and also registered the same |

under my Aqua Culture Farms under section 13 of Coastal Aqua Authority Act,

2005 and Rule-11 of Coastal Aqua Cultural Authority Rules - 2005 vide; E

2 : 3

Registration No.AP-11-212(15714) dated 12.10.20 12 initially for a period of S ’

; . |

years from the date of registration. The details of the land were mentioned 1n ,

|

! Registration Certificate, and the same is filed along with the reply statement !

and for renewal, due application dated 26.09.2020 was made by the :

Respondent by paying requisite fees before the competent authroties and the :
same is pending consideration before Coastal Aqua Cultural Authority

Chennai.

§

!

4. This Respondent further submit that he had also enrolled the farms

LB} 5 '

- with Marine Products Export Development Authority (Ministry of Commerce &

Industry), Govt of India vide; Enrolment No.AP.10 17241. In furtherance of
e
which, this have taken all precautionary measures, to see that there will be no

L™

L Li%NL.
Yt i ekt
£

inconvenience caused to the adjacent farmers and there is an effluent

Lez‘“ the farm owned by the Respondent to treat the water that

£ i’
i

going to be ‘discharged from the ponds. This Respondent taking all necessary

sures as directed by the respondent authorities and also as directed by the

qua Cultural Authority Chennai and there is no pollution caused due

T Sicoap bt

e
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icati ' irection to
5. It is submitted that the, present application seeking for direction

o . . : the
the official Respondent 1 = 5 for mitiation of appropriate action as against

at Pittivaanapali

persons who carrying on illegal prawn /shrimp aqua culture

Village, Ranganathapuram Village, Padarthyvari Kandriga Village and Mallam

Village in so far as relating to this Respondent is neither maintainable in law

nor on facts. On the other hand it is correct to state that this Respondent

Mr.Teegala Suresh Babu who have been arrayed as Respondent 8 & 12 is

owning immovable properties measuring an extent of 5.76 AcCres in Survey No.

1, 3-P, 9-A, 9-A3, 9-B, 9-C, situated at Pittuvanipalli Village, Chittamuru

o I 1T ———— 1

by obtaining

Mandal, SPSR Nellore District. Wherein this Respondent :
necessary permission from Postal Aqua Cultural Authority, Chennai under E:
Section 13 of Postal Aqua Cultural Authority Act, 2005 and Rule 11 of Postal .
:

Aqua Cultural Authority Act, 2005 vide Registration No. AP = 11-212 [1S5714) g
dated 12.10.2012. On expiry of the said tenure, necessary application for #
renewal is made before the competent authority and the same is pending. %
6. It is further submitted that, in furtherance of the permission ;
issued, this respondent carrying on the prawn cultivation in the farms owned r
by him, by taking all precautionary measures has directed by the competent

authority and Postal Aqua Cultural Authority, Chennai. On the other hand the

- Applicant without verifying permission issued in favour of this Respondent

e a leged that the Respondent 6 — 66 carrying on illegal and unauthorized

prawn aqua farm without obtaining mandatory permission from the Postal
oA ”ﬁ ] :.-.-f_-_ T
-

qua Cultural Authority. It is far fetched alleged that this Respondent is
\arging untreated waste and chemical effluents from the shrimp farm
. wate ELB ies. It is correct to state that this Respondent have an effluent

. system in his farm to treat the water discharged.
r rer submitted that, this Respondent have not carrying on

1 cu ure near to any of the water bodies as alleged. In such

R T L__ T— il
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circumstances the Applicant not suffered or incurred huge loss of his crops in

view of aqua farm culture carried on by this Respondent as alleged in the

Original application filed.

8. It is submitted that based on the complaint and agitation made by the
villagers, the Deputy Director of Fisheries have made inspection regarding the
farms owned by this Respondent and it is true that there are several person in
the adjoining areas in the said villagers doing illegal prawn aqua farms.
t compliance
to the terms and condition set out in the License/ Permission issued by the
Authorities. The copy of the License and the renewal application is enclosed
with the application and the same may be read as part and parcel of this reply

However this Respondent is doing his business activities in stric
\ statement.

9. It is submitted that, the official Respondent- viz., the St
! Respondent in pursuant to the Interim Direction of this Hon’ble Tribunal
issued notice calling upon this Respondent for demolition of the pounds and
disconnection of Electricity Service Connection by notice dated 19/03/2021,

03/06/2021, 04/07/2021 and 09/07/2021 without ascertaining the license

T P i A L e e b T G 11 o, s e

=

l [l
4

| |

issued favouring this Respondent. It is further pertinent to state that the Sub- ;
Collector, Gudur, submitted its due report; wherein in Serial No.8 pertaining to f
the prc perty spread out in 9A, A3, B and C at Pittivanipalli Village of Chittamur E
- '  is so referred as authorized cultivation. However the name of the

k- * d farms lands have been referred as Malli Seenaiah instead of

¢ is further submitted that, since the Respondenta 1 - 5 have

as aforesaid, without identifying the unauthorized persons, writ

| s Respondent before the Hon’ble High Court of Andhra

h‘ V.P. No. 1423 of 2001, seeking for relief for issuance

ander Article 226 of Constitution of India declaring the

Scé'm'r;ed by TapScahner



action of the Respondent in trying to demolish this Respondents- Petitioners in

the said Writ Petition, regarding the aqua cultural farms in the land to an

extent of 5.76 Hectors in Survey No. 1, 3 -P, 9-A, 9-A3, 9-B, 9-C situated at

Pittuvanipalli Village, Chittamuru Mandal, SPSR Nellore District by issuing
notice R.C. No. BWA dated 30/06/2021 and RC.No. 1053 /D/2019 dated

04/07/2021 as illegal arbitrary violation principles of natural justice and one

without Jurisdiction and consequently direct the Respondents not to interfere
with aqua cultural operations by setting aside the notices RC. No. BWA dated
30/06/2020 and RC. No. 1053/D/2019 dated 04/07/2021.

11. It is further submitted that, the Hon’ble High Court by order dated
20/07/2021, in an application filed Petition under Section 151 CPC praying
for Interim Injunction restraining the Respondents from interfering with the
Aqua Cultural Operations of the petitioner with respect to the land of an

extent of 5.76 Hectors in Survey No. 1, 3 - P, 9-A, 9-A3, 9-B, 9-C situated at

Pittivanipalli Village, Chittamuru Mandal, SPSR Nellore District by suspending

the notices issued by the Respondents in RC. No. BWA dated 30 /06/2021 and

- X B

RC. No. 1053/D/2019 dated 04/07/2021, pending disposal of WP. No. 14232

of 2021.

The Hon’ble High Court granted Interim Order as follows:

i | e | P MMmer’:wmﬁ' ETET = T R T e s 1 e

“Having heard the submissions of the learned counsels and upon

usal of the material available on record, the respondents are directed to

in all respects with regard to the subject land mentioned

k urther submitted that, that the Hon’ble High Court in I.A. No.

er Section 151 CPC praying for direction to the 7 Respondent

id - Petition, not to disconnect the power supply pursuant to
0. 8 3]2921 dated 09/07/2021 for Service Nos.120, 121,

Chittamuru Mandal, SPSR Nellore District,

-cnd _. TaSner



' as
pending disposal of WP No. 14232 of 2021. The Hon’ble High Court w

pleased to pass Interim order as follows:

“Having considered the facts and circumstances of the case, there shall be

an Interim Direction to the 7th Respondent not to disconnect the power supply

pursuant to the notices in Service Nos. 120, 121, 146 of Pittivanipalli Village,

Chittamuru Mandal, SPSP Nellore District.”

13. It is further submitted that, the Hon’ble High Court by order dated

17/8/2021, was pleased to dispose the Writ Petition as follows:

“ _Learned Government Pleader submits that the notices were issued

pursuant to the orders of the Tribunal and that basing on the explanation filed
by the petitioner, appropriate decision would be taken. In the present case,
petitioner has already submitted his explanation on 08.07.2021. Even though
the petitioner contends that he has obtained registration certificate from the

Costal Aqua Culture Authority, there are other allegations, which are made in

e L I e, [ N e e

the impugned notices. Admittedly, without giving any opportunity to the
petitioner, he was asked to remove the aqua culture tanks in his own. In the
facts and circumstances of the case, the impugned proceedings dated

30.06.2021 and 04.07.2021 are treated as notices and opportunity is given to

LT PR B B T T

the petitioner to file additional explanation, if any, to the said notices, within a

period of two weeks from the date of receipt of a copy of this order. After receipt

of the additional explanations from the petitioner within the stipulated time, ¥

the Competent Authority is directed to deal with the same and take appropriate |
decision in the matter, as expeditiously as possible. Till the appropriate

decision is taken in the matter and communicated to the petitioner herein, no

coercive steps shall be taken against the petitioner’s aqua culture farm/tank,

=
e

:-tl.. - ~
k=¥

-
-

vhich is mentioned in the impugned notices. If no reply is received within the

stipulated above, the respondents are at liberty to take action in
.l' - I

accordance with law. As there is an interim direction pending writ petition

e

b
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rsuant to
directing the 7th respondent not to disconnect the power supply pu

021 for Service Nos.120, 121 and
istrict, the 7th

the notice in D.No0.803/2021, dated 09.07.2

146 of Pittivanipalli village, Chittamuru Mandal, SPSR Nellore D

is di nect the
4 KVL, J WP No.14232 of 2021 respondent 18 directed not to discon

iti ' ] ision i8
power supply to the subject tanks of the petitioner, till appropriate deci

- ition 1 ] , disposed
taken by the Competent Authority. The writ petition 18, accordingly, dispo

g g — . Writ
of. No order as to costs. Miscellareous petitions, if any, pending in this

Petition shall stand closed.... ".

14. 1t is further submitted that there is no breach of any condition or

. - 'n
violation of the license issued favoring this Respondent and this Respondent 1

i i i i i ivities. Hence
strict compliance of the License, is carrying on his business activiies

the application filed as against this Respondent has to be dismissed.

15. It is further submitted that, in pursuant to the order passed by this

|
|
|
:

Hon’ble Tribunal, the 2nd Respondent filed due report, wherein it is clearly

e |
-i.l-_."-|..-'I

% mentioned that this Respondent is doing the said business activity in strict

compliance of the License cum permission. Further direction were issued to the

authorities to regulate the illegal aqua cultural activities and to file

independent reports regarding the action taken by them against the persons

R e . aa i v W

who are perpetrating illegal activities causing pollution and causing damage to

environment. In the report submitted Joint Collector instead of this |

ndent name with respect to lands for which he obtained permissions and

al activities, name of one Malli Seenaiah, was reflected in

No.8, but it is mentioned that the farms are authorized farms. Even

sh  this .ﬁ' Respondent registered ~ owner pertaining to the properties
Hectors of land situated at Bittuvanipalli Chittamuru
ey No1-3-P, 9-A, 9-A3, 9-B, 9-C, it is only mentioned

1 ) ==
......

‘—p-. ........
b =
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16. It is further submitted that, pursuant to the orders passed by this
Hon’ble Tribunal the 3t respondent issued a notice on 30.06.2021 stating that
as per orders of National Green Tribunal, Chennai, the farmers of (1) Pituuvani

Pillai (2) Padarthivari Kandrika, (3)Ranganadhapuram are doing aqua culture

without obtaining any permissions from the Government through bores. On
receipt of the said notice, this respondent submitted an explanation on

08.07.2021 stating that he obtained permission from Coastal Aqua Cultural

Authority, Chennai for my lands to an extent of 5.76 Hectors in Survey No.1, 3-
| P, 9-A, 9-A3, 9-B, 9-C situated at Pittuvamipalli Village, Chittamuru Mandal,
| SPSR Nellor District. After submission of reply the respondent authorities once
again issued a similar notice on, 04.07.2021 without considering the

permissions obtained from the competent authorities. In the said notice the

extent of the land is mentioned as 3.22 Hectors in Survey No. 9A, A3, B, C of
Pittivanupillai Village, Chittamuru Mandal which is mentioned in the report
submitted by the S5th Respondent which is extracted in the order of National
Green Tribunal Chennai dated 10.06.2021 as authorized. It is pertinent to
state that this Hon’ble Tribunal also directed that before taking coercive steps
they are directed to follow the procedure in accordance with law. After issuing

notice the 3rd, 6th, and 7% Respondents are repeatedly approached and

this Respondent to demolish the farms voluntarily in D.No.

803/2021 dated 09.07.2021 stating that Green Tribunal vide Orders dated

09.07.2021 directed them to disconnect the power su pply.
e

'I '17. It is further submitted that, this Respondent obtained permission

aa cultural operations in an extend of 5.76 Hectors in Survey No.

-p, 9-A, 9-A3, 9-B, 9-C situated at Pittuvanipalli Village, Chittamuru

SPSR Nellore District and conducting the aqua cultural operations

ne Produ ct Development Export Authority vide Enrollment No. AP
)3.2019. Hence in the interest of Justice, the application has to
= i

h - -
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| PROJECT REPORT

Name of the Farmer: Sri Teegala Suresh Babu
S/o Krishnaiah
Near Gandhi Statue,
Kota Village & Mandal | :
- SPSR Nellore Dist.

The farm is spread over in 5.76 hectares located at Pittivanipalli (V), Chittamur
Mandal SPSR Nellore District. The total water spread area is 4.00 hectares divided
into various sections. All the ponds are in uniform size. All the farm area is fenced,

separate drain were constructed to carryout waste water to sediment tanks. Water is
drawn from Royyalavagu creek the same carried in concrete canal and distributed
to various sections. The water has been treated with chlorine in the pond itself, later
chlorine treated water from the reservoir periodically pumped to the ponds for
maintain water quality during culture period. While harvesting the shrimp the water
will be discharged and the same water is collected in sedimentation tank.

+  There is no agriculture activity in near by areas. A village is located at distance of
1 Kilometers. Although no Environmental impact study was through a specific
organization carried out, the environmental protection of the adjoining area to the
shrimp farm is taken care in the following manner.

1. Farm is totally isolated and fenced.

2. Water drawn from Royyalavagu creek and camied through feeder canal, no
obstruction for access to breach. Waste water being treated in sedimentation
tanks allowed to settle and discharge the water after treated with chiorine. No
effluent are released into the drain canal. No antibiotics have been used
during culture. Water probiotics and aerators are used to maintain water
quality in the pond itself. .

Proper drains were constructed to take care of rain water and flood water.
By using more vegetable protein in the shrim feed we can restrict the nutrient load to

- minimum level in the waste water. Proper aeration and water probiotics also help us
- tg bring nutrient load to negligent level in the wastawater

E':p e above practice will help us reducing nutrient load in the wastewater, maintain a
and cmgenial envimnmnt in the shrimp pond and prevent disease
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Name of the Farmer : Sri Teegala Suresh Babu

and Address Slo Krishnaiah
| Near Gandhi Statue,

Kota Village & Mandal
SPSR Nellore Dist.

Managumant Plan covering the following area: | s

» Impact on the water soumes in the vicinity :
» Impact on ground water quality

» Impact on drinking water sources

» Impact on agricultural activity

» Impact on soil and soil salinization

» Waste water treatment. 78

. Sri Teegala Suresh Babu S/o Krishnaiah, Kota (V), Kota Mandal, SPSR
- Nellore district farm is located at Pittivanipalli (V), Chittamur (M), Nellore District of
Andhra Pradesh and there is no impact on the water sources in the vicinity. The
water discharge from outlet for trade effluents and the point of. disposal in
Royyalavagu Creek and the quantity of discharged effluents will not exceed the

quantity stipulated by the pollution control department.
There is no impact on ground water as effluent discharged is not in excess of-

the tolerance limits. The regular samples have been collected. |
4 The nearest drinking water source is 1 ﬁonm away from our farm, hence
~ there is no impact on drinking water sources.

There is no agriculture activity near to or adjacent at our cuiture farm, hence
&mhnwctmﬁaﬂc:ultum
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| canal and an aquaculture unit and also from the nearest drinking water
I 5. Use organic manure and fertilizers at optimal doses.
6. Resort to aeration and adding chlorinated water for main ting good water and
soil quality for reducing organic load.
7. Use only dry or semi-moist diet with optimal feed conversion ratio.
8.  Monitory feed input for keeping feed wastage to a minimum.
9. Allow the ponds to dry between harvest.
10. Keep stocking densities are prescribed levels for extensive and semi intensive
practices. :
11. Provide not less than 10% total pond area for treatment of waste water.
12. Discharge waste water as per standard prescribed for treatment of wastes.
The farm is located at Pittivanipalli (V),Chittamur Mandal, SPSR Nellore
rict which is far away from the agriculturai lands. Hence no impact on land use.
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IN THE HIGH COURT OF ANDHRA PRADESH AT AMARAVATI

TUESDAY, THE TWENTIETH DAY OF JULY
TWO THOUSAND AND TWENTY ONE
:PRESENT:
" THE HONOURABLE SRI JUSTICE BATTU DEVANAND

IA No. 2 OF 2021
IN
WP NO: 14232 OF 2021 -
Batwaan
Teegala Suresh Babu, S/o. Krishnaiah, aged about 46 years, Occ. Agrlcultunst
R/o. Sangamvari Street, Kota Mandal, SPSR Nellore District.
...Petitioner
AND
1. The State of Andhra Pradesh, Rep by Principal Secretary Department of
Fisheries & Animal Husbandry Secretariat Building, Velgapudi, Amaravathi,
Guntur District.
The Joint Director, Fisheries Department, SPSR Nellore.
The Assistant Director, Fisheries Department, Gudur, SPSR Nellore District.
The District Collector, SPSR Nellore District.
The Sub-Collector, Gudur, SPSR Nellore District.
The Tahsildar, Chittamuru Mandal, SPSR Nellore District.
The Assistant Executive Engineer, APSPDCL, Operatmn Section, Chittamuru,
SPSR Nellore District.

Tt AL e

...Respondents -

Counsel for the Petitioner :SRI C SUBODH -

Counsel for the Respondent Nos.1 to 5:GP FOR FISHERIES -

Counsel fPr the Respondent No.6: GP FOR REVENUE -
Counsel for the Respondent No.7: SRI Y. NAGI REDDY, STANDING COUNSEL,-

Petition under Section 151 CPC praying that in the circumstances stated in the
affidavit filed in support of the writ petition, the High Court may be pleased to direct the
: 7" respondent not to disconnect the power supply purusant to the notices in
D.No.803/2021 Dt.09.07.2021 for Service Nos.120, 121, 146 of Pittivanipalli Village,
Chittamuru Mandal, SPSR Nellore District, pendmg disposal of WP No.14232 of 2021,—

on the file of the High Court.

The court while directing issue of notice to the Respondents herein to show
cause as to why this application should not be complied with, made the following
j:fj,'., er.(The receipt of this order will be daamacl to be the receipt of notice in the case).
The Court made the following;

ORDER:
" “Hiwlng considered the facts and circumstances of the case, there shall be

an interim direction to the 7" respondent not to disconnect the power supply

o 4

i f. .. ' SD/- SHAIK MOHD. RéFi
L g /ASSISTANT REGISTRAR
8 ~ IITRUE COPYI/ ) |
SECTION OFFICER
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